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OFFICE or TI-IE PRINCIPAL DISTRICT & SESSIONS woos. WEST
orsrrucr, 'r1s HAZARI COURTS, DELHI.

CIRCULAR

All the Advocates/Litigants are hereby informed that while filing their

cases online, if any connected matters are being filed simultaneously or is already

pending in any courts ofWest District, details of such connected matters (such as

case number, parties name etc) must be mentioned in the ‘relevant column of the

“Case Information Format” which are already approved by the IT Cell, Tis

Hazari Courts, Delhi and available in the Website of Delhi District Courts.(Copy

enclosed) so that connected matters are not allocated to the different courts.

\( Q» »=>\\’~>~““/
(VINOD KUMAR)i

Principal District & Sessions Judg_e>(_West)
as 4'6-2»3[/'71’?No 2024/ Bail & Filingl West oarea_°_§'.'.lfl\ “I

Copy forwarded for information and necessary action tor-

. The Delhi Bar Association, Tis Hazari Courts, Delhi. .

. Ld. Chairman, IT Cell, Tis I-Iazari Courts, Delhi.

. Computer Branch, Tis Hazari Court for uploading the circular and Case
Information Format on the official website. -

. Branch In-Charge, e-Sewa Kendra, Tis Hazari Courts, Delhi.
. Notice Board.
. PS to undersigned.
. PS to Principal District & Sessions Judge (HQs)w/
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Principal District & Sessions Judge (West)
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1 ‘ CASEINFORMATION FORMAT ivi
gr ___ ,_ _ ..... ... Criminal g
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